CENTRAL ADM INISTRATIVE TRI BUNAL

PRINCIPAL BENCH
NEW DELHI

0.4 NoeB64/90

{

New Dslhi, this the 18th July, 1994,

HON'BLE SHRI C.Je.ROY, MEMBER (J)

HON'BLE 3HRI P.T.THIRUVENGADAM, MEMBER (A)

Shri Vijay Pal Singh
s/o Shri Brijmohan Singh
17/8, Shaktinigar, Oelhi=7

(By Shri B.3.Randhawa, Advocate)
Vs, |

1. Unicn of India, through:
The .scretary,:
Ministry of Information &
Broadcasting, New Delhi,

2. Director General, \
Docrdarshan, Mandi House,
NBU je.lhio_ I ’

(By Shri ML Varma; Central Govt.,
Addl, Standing COQnsel).
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HON'BLE SHRI C.J.ROY, MEMBER(J)

+oApplicant

.o f@spondents
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None For‘Qhe applicant despite this

case being called thrice.

The case is standing on the Board

2h—

sinceL}ong time, ;It is peremptorily posted
|

%8 . '
for heérlng, Theicase is dismisssd for default

for non-prosecutian, No costs.
-

9.7 T

(PoT.THIRUUENGHDAM)
Member (R) !

LR

Lzé&it““]
/
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